IN THE CINTRAL ADMINISTRATIVE TRIBUNAL

QU TTACK B ENCH3 QU TTACK,
ORI GINAL APPLICATION No, 46 oF 1999,
Cuttack, this the 2lst day of June, 2000
PRIEMANANDA DAS, eos APPLICANT,
, VERSUS _
UNION OF INDIA & ORS, voe RESPONDENTS,

FOR INSTRUCTILONS,
1. whether it be referred to the reporters or not?
2, whether it be circulated to all the Benches of the
Ceatral Agninitrative Tribumal or mot? -

Ris, g - ‘
(G. NARASIMHAM) (SOMNATH SoM)
MEMB ER(JUDICIAL) VI CE-CHAT RMAN
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CENTRAL ADMINISTRATIVE TRIBUNAL
QU TTACK BENCH: (U TTACK,

RIGI MAL _APPLICATION No, 46 OF 1999,
oc1ttack, s the 21st day of Junme, 2000,

THE HONQOURABLE MR, SOMNATH SOM, VICE-CHAIRMAN
- aND
THE HONOURABLE MR, G, NARASIMHAM, MEMB ER(JUDICIAL) .

PREMANANDA DASH,
Aged abart 21 years,
S/0.,1late pDaitari Dash,

At-Dahianta, Po;sahira,
via.Pattamundai,pist.Kendrapara. PRPIIR APPLICANT,
BY legd practitiomer,y M/s.K.K,Swain,M, R, Nayak,
P.N.Mchanty, Advocates,
-VES, =
1. Chief postmaster General,
orissa Circle,At/Po.Bhubaneswar,
- Ssuperintendent of post offices,
CQuttack North pivisiom,uttack.
3. sub pivisional Imspector(postal),
Pattamundal,At/PospPattamundai,
DistiKendrap®ra,
4, Sanat Kumar Patra,
At/possahira,
Viaspattamundai,
DistiKendrapara, /
RESPOND N TS.

By legal practitioners Mr,B.Dash,Additinal standing Camsel.
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O R D E R
M SOMNATH SOM, VLCE-CHAI RMAN s

Ia this Original Application umder section 19 of
the Administrative Tribumals Act,1985, the petitiomer has
prayed for compassionate appoimiment in place of his father
and for quashing the order dated 19,3.19%8 rejecting his
prayer for compassiomate appoimtment, Departmental Authorities
have filed counter opposimg the prayer of the applicant,
for the purpose of comsidering this original Application it is
not necessary to go into too mamy facts of this caie. The
ddmitted position i1s that the applicant's father passed avay
@ 26,10.199 while working as EDBPM,Sahira Branch Post
office amd theapplicamt being the second som,applied for
compassi mate appointmansl) Departmental Authorities examimed
his case and the Circle Relaxation Committee rejected his
claim on variocus groumds which have been challenged by the
petiticner in this Original Applicatiom, From the pleadings,
it appears that the applicant's father passed away omly
tem days before his superannuatiom at the age of 6’5 yeazs,
Departmental Authorities have stated that the family is mot
in am irdigent conditiony firstly because the applicant
- and his mother, the wife of the deceased employee Miwe filed
Income certificate reflecting the total aanual income of
both of them at m. 26,000/-, Respondents have also stated
that the applicant’s elder brother is engagdd as a primary
schoal Teacher and his salary has also beern mentioned,
Applicant's stand . that his elder brother has been separated
from the family has not been accep'ted by the pepartmental

Authorities. The incame of the applicant and his mother
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amoun tiag to M, 26,000/~ per annum is not disputed thrmugh
any rejolnder,Applicant has challenged _the stand of the
Departmeatal Authorities that the elder brother has not
been separated on the basis of the Panchayatnama which
is at Annexure-2,We have carefully gome thraugh this
Panchayatnama, This Panchayatnama has mly been made on
12,1,1994 when the father was ‘very much alime but motwi th-
standing the existence of the father,in this panchayatnama, i
the property has been devided between the two brothers withat

any share to the father, whichis inconceivable.In vievof

‘this,we are not incliied to place any reliance on this

Panchayatnama and we hold that this has been rightly dis- }
belleved by the pepartmental Authorities.Moreover, in the

of 199%
voter listfwhichis at annexure-r/4,we find that the elder

brother shri R,X,Das who is claimed by the applicant to

|
have been separated is noted alongwith the»family_member }
of shri paitary Das and is residing in the same house, ﬂelding

No, 21 of:the present applicant and the elder brother is the
same.In view of this,we do not find any incmfirmity in the
Departmental stand that the elder brother has been separated.
Moreover,it is also tdre noted that the applicant's father

passed away mly ten days before his superannuation and

this is a factor which has also been rightly taken into
cmsideration by the Departmental Authorities,

2. In comsideration of the above, we hold that the
applicant has vnot been able to make ouf. a case for the

relief claimed by him, The Original Applicatiom is therefore,

rejected.No Costs,
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{ S; NARASIMHAM) _ (BOMNATH SOM)
M BB ER (JUDICIAL) vic E—CHAIMANS

KNM/CM,



